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JUDGEMENT 

This is an application filed under Section 19 

of the Administrative Tribunals Act, to direct the 

respondents, to appoint the 2nd applicant for any suitable 

job on compassionate grounds with immediateeffect and with 

all consequential benefits and to pass such other order 

or orders as may deem fit and proper in the circumstances 

of the case. 

2. 	The facts giving rise to thisOA in brief, may be 

stated as follows: 

I 



The firstapplicant herein is the wife of 

one Sri Pochaiah. The said Pochaiah who was working 
I- 

as H.S.K Painter - 	• flxkkxx was declared 

medically unfit by the proceedings dated 28.7.83 passed 

by the Additional Chief Mechanical Engineer, Lalqguda. 

The said Pochaiah died on 8.10.88. 

- 

The second applicant herein is said to have been 
and his wife (the first applican4herein) 

adopted by the said PochaiahLwhen the second applicant 

was aged one month. According to both the applicants, 

the second applicant had been brought up and educated 

by the first applicant and her husband, —*(,Pochaiah)  

by treating the second applicant as their own son. 

So, the present OA is filed by both the applicants 

jointly to provide an appointment on compassionate grounds 

to the 2nd applicant. 

Counter is filed by the respondents opposing this OA. 
t Ltaa,ck ttw .LctLk.oitedJy AcL'ccnit boy Iktt cxjapUcA- 

o-nck &.Y. b4L. b €sJva' cJiLjk 	R,t respcwcbenL. a 

In the cn 	
e 

ter tiled y the resp n en s, it is 

maintained that on 10.8.87, the said Pochaiah had declared 

that he had two Sons namely Babu and Veknatesh. Ofourse, 

the name Venkatesh has got reference to the 2nd applicant 

herein. 4ft, It is the contention of the respondents that 

the applicant is not the adopted son of the saidPochaiah as 
the said Pochiah 	has a 	son by name Babu 
and hence, this OA is liable to be dismissed. 

on behalf of the applicants, a submission was made 

seeking permission to withdraw this OA to enable the 

applicants to institute proceedings in the Competent Civil 

Court for declaratio4that 	the 2nd applicant:ithe adopted 
son of the 	 applicant>rherein. 

L deceased Government employee and the fir 	The counsel 	• 

for the applicant further submitted that the 2nd applicant 
t 

should be left with liberty to make a ¶°Lto 
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the respondents 'for 'compassionate appointment, after 

a declaration is obtained in his favour and a further 

direction to the respcddent.s, not to reject the representation 
applicant 

'bf the 2ndL ? if made in such circumstances on the 

only ground that that the representtion is barred by time. 

After hearing both sides, in view of the special 

circumStances, we grant permission to the applicants 

to withdraw this CA to enable the 2nd applicant to file 

a suit in the competent civil court, 6 which the res-
pondents in the present CA should also beinipleaded as 

reppondents along with the first applicant and the said 

Rabu, o whom a reference is already made\ in the civil 

suit( that is filed before the Competent Civil Court. 

In case, the 2nd applicant succeeds obtaining declaration 

that he is the adopted son of the said Pochaiah, it is 

open to the seond applicant to submit a fresh representa-

tion to threspondents herein for providing appointment 

on compassionate grounds and on zxek receipt of such 
from the 2nd applicant, 

representationl the respondents shall consider the said 

representation in accordance with law without..,- rejecting 

the same on the grounds of limitation or delay. 

In view of the circumstances of the case, we also 

permit the applicant to approach this Tribunal once again, 

the same cause of action on which this CA is filed. 

CA is disposed of acc•ir.y with no orders as to costs. 
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(T.CHANDRASEKHARA REDDY) / Mernber(Judl.) 

Dated: 	 2' 	1993 
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R.P./ C.P/M.A.NO. 

in 

O.A.No. 

T.&No. 	 (W.p.No 	 - 

pvm 

Admitkd and Interim directions 

issu9€. 

A1176ed. 

flisposed of with directions 

Disrri 

Disrni sed 

Dismi sed for default. 

Order i/Rejected. 

No order as to costs. 

- 	 I 	wt9.9i Y 

pflA!A i 

 




